1 Comwiction of

[Shiri 8. C. Samanta)

to Third sittings of the Committee on Ab-
sence of Members from the Sittings of the
House held during the current session.

MEBSAGE FROM RAJYA SABHA

SECRETARY : Sir, I have to report
the following message received from the
Secretary of Rajya Sabha :—

“In accordance with the provisions of
sub-rule (6) of rule 186 of the Rules of
Procedure and Conduct of Business in
Rajva Sabha, | am directed to return here-
with the Central Board of Direct Taxes
(Validation of Proceedings) Bill 1971,
which was passed by the Lok Sabha at
its sitting held on the 3ist July, 1971,
and transmitted to the Rajya Sabha for
its recommendations and to state that
this House has no recommendations to
make to the Lok Sabha in regard to the
said Bill.”

1206 hrs.
CONVICTION OF MEMBERS

MR SPEAKER : I have to inform the
House that T bave received the following
two communications dated the 10th August,
1971, from the Judicial Magistrate, First
Class, New Delhi :—

1—*'1 have the honour to inform you
that Shri Laxmi Narayan Pandey, mem-
ber of the Lok Sabba, was tried at New
Delhi before me on charge under section
188 IPC as he contravened the prohibi-
tory order under section 144 Cr,P.C, by
A.D.M, New Delhi by raising slogans
and staging demonstration in favour of
vecognition of Baogla Desh. "

SHRI 8. M. BANERJEE (Kanpur):
Mr, Speaker, Sir,

MR. SPEAKER : Please sit down so

loogas 1 am on my legs. Tryto bea
little considerate. Why do you sh w im-
patience 7

SHRI PILOO MODY (Godha) : Be-
owaen bo s & Commuaiet,
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MR. SPEAKER : No crime to bea
Communist.

“..To-day he was tried by me, 1
found him guilty on his own voluntary
plea of guilt and sentenced him to
undergo simple imprisonmeat for one
d‘y.n

[1—*1 have the honour to inform you
that undermentioned M.P's were sent
up for trial under section 188 LP.C. b
the Police Station Parliament Street,
New Delhi in case FIR. No. 1313
dated  10-8-1971 under section 144
CrP.C promulgated by ADM, South
Delhi on 2nd July, 1971 by demonstrat-
ing and raising slogans in support of
recognition of Bangla Desh

They were tried by me todav
and on their plea of guilt 1 found
them guilty under section 188 1P.C.
and convicied and sentenced them
for one day's simple imprisonment.

1. Shn Ram Chander Bade, M P.
2. Ch, Mukhtiyar Singh, M.P "

But Mr, Kachwai is still missing

here.
Mr. Banerjee, vou raised this point and
I have made my observations.

SHRI S. M. BANERIEE : [ wanted to
ralse a question of privilege.

MR, SPEAKER : We cannot take

cognisance of that. 1 have already made it
clear.
SHRI 8. M. BANERJEE: | am not

raising the question of privileges, Sir. But
I am just making a sugggestion for your con-
sideration,

MR. SPEAKER : If something is said
by the court, how can we take nce
of that ?

SHRI R, 8. PANDEY (Rajnandgaon) :
Sir, his submiision is that the sentence is
very little.

SHRI S. M. BANERIJEB : Defying
Sec. 144 may be a crime but conviction
under Sec. 188 for raising slogans in favour
of Bangla Desh is not correct, Sir. Is it not
& shame on our judiclary that this is being
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done ? This is a question of privilege. In
the Prime Minister's meeting which she
addressed, there were slogans shouted in
favour of Bangia Desh.

SHRI VIKRAM CHAND MAHAJAN
(Kangra) : It is not a question of shouting
slogans, The conviction 1s for defying the
ban. Don't take a perverse attitude of
everything,

SHR1 S. M. BANERIJEE : To shout
slogans in support of Bangla Desh is my
privilege. The Magistrate should not be
allowed to convict a person for this

SHRI R. V., BADE (Khargone) : I sug-
gest that we may not waste our time on

this.
MR. SPEAKER : Don't go again,

SHRI S. M. BANERJEE . Shouting
slogan in favour of Bangla Desh i» not a
guilt  (Iwterruption).

MR. SPFAKER :
is & limit to it,

Mr Banerjee, there

SHRI S. M BANERJEE Thik na

case of privilege. (Interruption)

ot pew wr wgww (gRAT) A
arlre w1 W S gww go o A
Ty | IR & fedt & oAd oeer | T
e & fr o= dw arsY wY gy Irar {7

weaw agew : Fer Ot oy W@ A
e frgm & fedl & @ W
fier & forw arg =3 o @ wewy AT

SHRI PILOD MODY: May l remind
Mr. Banerjee that it is he who makes the
laws and changes the laws ?

SHRI S. M, BANERJEE: It is not]
who makes the laws, Sir. There is Sec. 144
Under this section you can arrest me, but
not for shouting slogans for Bangla Desh.
(Imervup tion).

MR. SPEAKER : Mr. Banerjee, may 1
request you—will you please keep sitting ?
There is certain decorum in the House which
should be cbserved. Why are You not lis-
tening to the Chair 7 {Interruption).

PAC Rapore T 7]

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH): On behalf of Shri Y. B.
Chavan, I beg to move for leave to intros
duce a Bill to determine the conditions of
service of the Comptroller and Auditor-
General of India and to prescribe his duties
and powers and for matters connected there-
with or in¢idental thereto.

MR. SPEAKFR : Please wait. There
are two items before this. 1am so sorry.
When you make such a noise, I really
wonder how the Chair can function. It has
distracted my attention. 1 am very happy
1 did not put the question. Otherwiss

it will be wvery difficult. Shri K. N.
Tiwary.
12.12 hss.

ESTIMATES COMMITTEE

FourTH REPORT AND MpNyTE

SHRI K. N, TIWARY (Bettiah) : 8ir, 1
beg to present the following Report and
Minutes of the Estimates Commities :

{1) Fourth Report on the Minmiry of
Labour and Rehabilitation (Depar:-
ment of Labour and Employ-
ment)—Workers* Education Pro-
gramme,

(2) Minutes of the sittings of the
Estimates Committee relating to
the Fourth Report on the Ministry
of Labour and Rehabilitation,
(Department of Labour and Em-
ployment)—Workers'  Edueation
Programme.,

PUBLIC ACCOUNTS COMMITTEE
NINTH REPORT

§HRI SEZHIYAN (Kumbakonam) :
Sir, I beg to present the Ninth Report of
the Public Accouuts Committes regarding
Audit Report (Civil), 1970 and Appropria-
tiom Aocounts (Civil) 196869 eelating to the
Ministry of Education and Youth Services,
University Grants Commission snd Council
of Boleatific and Industrial Ressavoh,



